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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

&

5.-"

Resolution Process for Corporate Persons) Regulaﬁons 2016)

FOR THE ATTENTION OF THE CREDITORS OF RIGHT HEALTH PLATTER PRIVATE
LIMITED
RELEVANT PARTICULARS

RIGHT HEALTH PLATTER PRIVATE

1. Name of corporate debtor LIMITED
5. Date of incorporation of corporate 09/01/2020
debtor
Authority under which corporate i :
3 debtor is incorporated / registered Ot
Corporate Identity No./ Limited
4. Liability Identification No. of corporate | U15134TN2020PTC133700
debtor
Registered Office: No. 115/63, Dr.
Radhakrishnan Salai, 3rd Floor, North Flat,
Mylapore, Chennai-600 004, Tamil Nadu,
India,
Address of the registered office and
S principal office (if any) of corporate
debtor Factory situated at Plot No.1 & 2, Satara
Mega Foods Park Pvt Ltd, Gate No.1288-1,
1288-2, 1490-1, 1490-2, Degaon, Satara,
Maharashtra-415 045
6., Tiagqency, comrilercemen fdgickn 20.09.2024 (Order received on 23.09.2024)
respect of corporate debtor
7 Est1majced date of closure of insolvency 19.03.2025
resolution process
[ y Ms. Romngali Sridevi
Name and registration number of the
8. | insolvency professional acting as | B Sl 00078y e PO 20 o
. : et Ly 7’,010/19105
tiber o cesnlinban prodessinnsl
Old No.110, New No.178, Rangarajapuram
Address and e-mail of the interim Main Road, Kodambakkam, Chennai-600
9. resolution professional, as registered 024
with the Board Email Id: srica_2003@yahoo.co.in
Address and e-mail to be used for No.16 Sivaji Street, T.Nagar, Chennai
10. | correspondence with the interim 600017
resolution professional Email Id: cirp.righthealth@gmail.com
11. | Last date for submission of claims 04.10.2024
Classes of creditors, if any, under
clause (b) of sub-section (6A) of section -
et 21, ascertained by the interim R ppplcable
resolution professional
Names of Insolvency Professionals
identified to act as Authorised -
U Representative of creditors in a class ) gappucakle
(Three names for each class)
(a) Relevant Forms and
14 (b) Details of authorized (a) https://ibbi.gov.in /home/downloads

representatives
are available at:

(b) Not Applicable




S

3

submit their claims with pro
at the address mentioned against entry No. 10,

Submission of false or misleading proofs of claim shall attract penalties.

GRE AN G
Name: Ms. Rongali Sridevi
Interim Resolution Professional of
RIGHT HEALTH PLATTER PRIVATE LIMITED
IBBI/IPA—OOS/IP—NOO172/2018-20]9/ 12105
AFA: AA3/121 05/02/300625/30 1114 -Valid upto 30.06.2025

Date :26.09.2024
Place :Chennai
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NOTICE OF LOSS OF SHARE CERTIFICATES
(FOR CLAIM FROM IEPF AUTHORITY)

Pursuant to Rule 8 of the Investor Education and Protection Fund (Accounting, Audit, Transfer and Refund)
Rules, 2016, NOTICE is thereby given that the following share certificates issued by the Company, M/s DM
AGARWAL'S EYE HOSPITAL LIMITED, registered in our hame, has been lost/misplaced:

Name of Share
Folio No Shareholders(s) Shares Certificate Distinctive Nos.
No(s)
From to
2612 N. RAMANATHAN 100 10166 2191501 2191600
100 10168 2191701 2191800
100 10170 2191901 2192000
100 10171 2192001 2192100
100 10172 2192101 2192200
100 16387 2813601 2813700
100 18310 3009901 9006000
100 19964 3171301 3171400
100 2431 1420201 1420300
100 7838 1958701 1958800

Any person whe has a claim in respect of the said securnies should totige such claim with evider re to the
Company Registered Office, M/s. DR. AGARWAL'S EYE HOSPITAL LIMITED, Secretarial Department, 3rd
floor, Buhari Towers, No 4, Moores Road Off. Greams Road, Near Asan Memorial School. Chennai-600
006. Email: secretarial@dragarwal.com. of to its Share Transfer Agents, Integrated Registry Management
Services Private Limited, "Kences Towers", 2nd Floor, No.1 Ramakrishna Street, North Usman Road, T.
Nagar, Chennai 600 017, Emall.csdstd@integratedindia.in within 15 days publication of this notice, else
the Company will proceed to settle the claim in favour of the registered holder(s). The Company shall not
entertain any claim thereafter. Any person dealing with the above said shares will be doing so at their own
risk
Ramanathan N
No.6, CT. N.Lane, Old No.10, CT.N.Lane

Date : 26-09-2024 Karaikudi- 623001
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FIVE STAR BUSINESS FINANCE LIMITED

CIN : L65991TN1984PLC010844.

Regd & Corpoate Office : New No.27 Old No.4 Taylor’s Road, Kilpauk, Chennai -
600 010 E mail : secreta; fivestargroup.in Website : www.fivestargroup.in

Tel : +91 44 46106200

NOTICE OF LOSS OF SHARE CERTIFICATE

I, Rosekumar A.R S/o. S.Rajendran, residing at Plot No.704, 3" Street, D-Sector,
Anna Nagar West Extension, Chennai — 600 101 the registered holder of the
undermentioned shares held in the above said company, Notice is hereby given that
the following Share Certificates issued by the company have been reported lost or
misplaced or stolen and the registered holders thereof/claimants thereto have applied
to the company for the issue of Duplicate Certificates

S1.No Name of Folio | Share Distintive Nos | No.of
Shareholders No. Certificate No | From To Shares

Details of

Old Share | Rosekumar.A.R | 1472 | 5826-5827 57700 | 577200| 200

Certificates

Any person(s) who has have any claim(s) in respect of the said Share Certificates
should lodge claim(s) with the company at it corporate office at the address New
no.27 Old No.4 Taylor’s Road, Kilpauk, Chennai - 600 010 within 15 days of
publication of this notice after which no claim will be entertained and the Company
will proceed to issue duplicate Share Certificates .

Date : 26-09-2024 Sd/-

Rosekumar A.R
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ENROLMENT NOTICE

After ten days of the publication of
this notice and within three months
thereafter |, N. MAHAVISHNU,
Slo. T. Nanthagopal, aged 34
years, permanently residing at
8, Mariyamman Kovil Street,

VvTC Valaiyampakkam, PO
Velaiyampakkam, Sub  District
Tiruvannamalai s District

Tiruvannamalai. Tamil Nadu 606811.
Intend having my enrollment as an
Advocate moved before the Bar

Council of Tamilnadu.Bar Council
Buildings, High Court Campus,
Chennai - 104.

Those who have any valid objections
may, notify the same to the Bar
Council within 10 days.

N. MAHAVISHNU

ENROLMENT NOTICE

After ten days of the publication of
this notice and within three months
thereafter |, KEERTHANAA.S, Dlo.
T.Sivakumar, aged 23 vyears,
permanently residing at No 20/2
Barathidasan 2 Nd Cross Street,
Irumbuliyur, West  Tambaram,
Tambaram, Kancheepuram.
Tambaram. Tamil Nadu 600045.
Intend having my enroliment as an
Advocate moved before the Bar

Council of Tamilnadu.Bar Council
Buildings, High Court Campus,
Chennai - 104.

Those who have any valid objections

may, notify the same to the Bar

Council within 10 days.
KEERTHANAA.S
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BEFORE THE HON'BLE
PRINCIPAL FAMILY JUDGE AT
CHENNAI
H.M.O.P.N0.2219 of 2024

Mrs.V.Tamilselvi, F/age 42,
Daughter of Mr.Velusamy
residing at No. 18 Vaigai
street Rajaji Nagar Extension
Villivakam, Chennai 49.
PETITIONER
VERSUS
Mr.R.S.Gnanasekar, M/ age 47,
S/o. Ramu Srinivasan,
RESPONDENT
To.
Mr.R.S.Gnanasekar, M/ age 47,
S/o. Ramu Srinivasan,
No.11/6B, Janakiram Colony,
Ganesh Nagar, Villivakkam,
Chennai-600 049.
Take Notice that in the above
H.M.O.P. which was filed by the
Petitioner against you, Before
the Principal Family Court at
Chennai. The Hon'ble Sub Judge
has ordered notice to you for
your appearance on 28.10.2024
at 10:30am. Be present on
28.10.2024 at 10.30.am. the
Court by person failing which the
matter will be decided against
you.
V. Tamil Selvi
Petitioner/Party in Person

BEFORE THE SUBORDINATE
COURT AT ALANDUR
O.P No. 68 of 2024
M. Indirani,
Wi/o. S. Jeyasurya,
D/o. late. M. Mani maran,
No. 20, periyar nagar 1st cross
street, Chrompet,
Chennai-600044.
Vs
1. S. Jeyasurya,
S/o. Srinivasan,
Old no: 16; New no:10,
Kumarapuram, Chrompet,
Chennai-600044.
2. Sobhana,
318/1, Rottu Street,
Namathodu post, Namathodu,
Thiruvannamalai-632313
... Respondents
Please take notice that in the
above said O.P No. 68/2024.
The Hon’ble Subordinate Court,
Alandur has ordered notice to
the 2nd Respondent herein for
your Personal Appearance on
28.10.2024 at 10:30 am before
the said court without fail in the
above case. Inspite of this notice
if you fail to appear before the
Hon’ble Court on 28.10.2024, the
above O.P No. 68 of 2024 will
be decided in your absence and
pass on merits.
P. BALASUBRAMANAIAN
COUNSEL FOR PETITIONER

...Petitioner

VALASARAVAKKAM BRANCH

SHRIRAM FINANCE LIMITED

VEHICLE FOR SALE

S.NO. | VEH.NO. MODEL MAKE
1. TNO3E 7648 201 TATA
2. TN19AH 3192 2018 TATA

CONTACT NO : 9841938032, 9884135421
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BEFORE THE HON’BLE
VII ASSISTANT CITY CIVIL
COURT AT CHENNAI
I.LA. No. 2 of 2023

In
0.S. No. 5933 of 2019

Villivakkam, Chennai-600049.
.. 2nd Respondent/Proposed
2nd Defendant
Kindly take notice in the
above 1.A.No.2/2023 in
0.S.N0.5933/2019 my client filed
the Impleading petition before
the Hon’ble VII Assistant City
Civil Court at Chennai, this case
came up hearing on 20.09.2024.
In which the Hon’ble VIl Assistant
City Civil Court has ordered
Notice to you, returnable by
17.10.2024.
Kindly be present personally or
through your counsel before the
said court on the above said date
at 10.30 A.M.,, failing which the
matter will be decided on merits
in your absence.
E.SIVANANDAN
C.SRINIVASAN
Advocates, Chennai
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BEFORE THE HON’BLE SUB
COURT AT ALANDUR
H.M.O.P.No. 555 Of 2023

S.Vigneswari, Aged 35 years

W/o. S.Karthick,

No.7, N.No. 15,Mallishawari

lllam, Padasalai, Lakshmipuram,

Chrompet, Chennai-600044
----Petitioner

Vs-
S.Karthick, Aged 37 years,
Slo. Sampath

B1,401, 4th Floor, Doshi First
Nest Navms Apartments, /
Thirumudivakkam,
Cgennai—600044. ---Respondent
T

S.Karthick, Aged 37 years,
S/o. Sampath,
B1,401, 4th Floor, Doshi First
Nest, Navins Apartments,
Thirumudivakkam,
Chennai — 600044.
In the above mentioned
matter, the Hon’ble Court of
Sub Judge at Alandur was
pleased to order notice to
you by way of publication
returnable by 06.08.2024
You are hereby requested
to enter your appearance in
either in person or through
advocate before the said court
on 04.10.2024 at 10:30 a.m.
And state your objection if
any failing which the above
application will be heard in your
absence and suitable orders
passed.
G.Satish
Councel for Plaintiff/Petitoner
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BEFORE HON'BLE IV SMALL
CAUSES COURT AT CHENNAI
M.C.0.P.NO.4439 OF 2023

Minor Dhanshika Sri

D/O.Anandakumar.

New Street, Thekkalur Village.

Suriyanagaram Post,

Thiruvallur District.
VIS

1.Rajesh S/O Dhayalan

No. 57, Thirumurthy Nagar,

Nungambakkam,

Chennai 600034.

2.United india insurance Co.Ltd.,

No.134,Greams Road,

Siling Building, 4th Floor,

Chennai -600006

Petitioner

.Respondents

To.R1
1.Rajesh S/O Dhayalan
No. 57, Thirumurthy Nagar,
Nungambakkam,
Chennai 600034.
...Respondents
Please take notice that the above
M.C.O.P NO. 4439 OF 2023 is
posted for your appearance on
18.10.2024 at about 10.30 A.M
you are hereby asked to appear
before the above said court either
in person or by pleader without
fail. Failing which the matter will
be decided in your absence.
H.Rambabu
Counsel for petitioner

INTHE HON’BLE llI
ADDITIONAL FAMILY COURT
AT CHENNAI
0.S. NO:3929 OF 2023

Divya W/o LakshmiNaraynan
No.72/48, Ellayammankoil
Street, Kottur, Kotturpuram
Chennnai 600085

..... Petitioners

TO
Lakshminarayanan S/o Malayan
No 46,B-Blcok, 1st Floor,
Semmacheri, Perumbakkam
Chennai 600 100
..... Respondent
Take notice that plaintiff filed
Hindu Marriage Original Petition
in the Hon’ble 11l Additional family
Court at High Court Campus,
Chennai in H.M.O.P.N0.3929 of
2023.
In the said suit the learned judge
was pleased to order notice to
you and notice taken and the
same was returned.
After that the learned judge was
pleased to order substituted
service by ordering paper
publication. Hence you are
required to appear before the
Hon’ble Il Additional family Court
at High Court Campus, Chennai
on 29.10.2024 at 10.30 a.m.
Either in person or by council
otherwise the case will be
decided in your absence.
Divya W/o LakshmiNarayanan
No.72/48, Ellayammankoil
Street, Kottur, Kotturpuram
Chennnai 600085

IN THE COURT OF THE
HONBLE |1l ADDITIONAL
FAMILY COURT
AT CHENNAI
O.P.NO. 1283 of 2024
Mrs.R.Anuradha, Female,
aged 46 years,

W/o. M.Rajagopal ... Petitioner
Vs
Mr. M.Rajagopal
S/o. L.Mahalingam
.. Respondent

To
Mr. M.Rajagopal
S/o L.Mahalingam
No.6-C, F-2, 1st Floor,
Bharathi Street,
Gandhi Nagar, Saligrammam,
Chennai -600 093
Take notice that the above

named Petitioner had filed
petition  for dissolving the
marriage held between the

Petitioner and Respondent on
07.07.2000 at Arulmigu Shree
Angala-Parameswari  Aalayam,
Vadapalani, Kulakarai, Chennai
-600 026 on the ground of cruelty.
The HONBLE  THIRD
ADDITIONAL FAMILY COURT
AT CHENNAI was pleased
to order Paper Publication in
the above case returnable by
17.10.2024.
If you fail to appear in person
or through your advocate on
17.10.2024 at 10.30 A.M before
HONBLE THIRD ADDITION
FAMILY COURT AT CHENNAI}
the above case will be heard in

your absence.
R.KALIDASS
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¥ Matters

Blood test as early warning
for child diabetes

A new type of blood test using lipids could make it
easier to identify children at risk of complications
around obesity including type two diabetes,
liver and heart disease, say scientists.

A new study from King’s College
London reveals a new relationship
between lipids and diseases impacting
metabolism in children, which could
serve as an early warning system f =
for conditions like liver disease.

Using machines that test blood
plasma in babies that already
exist in hospitals, the researchers
suggest this could help doctors
spot early signs of disease in
children quicker and help them
access the right treatment.

The findings also contest the
idea that cholesterol is
a leading cause of complications
around obesity in children, identifying
new lipid molecules which contribute to
health risks like blood pressure but are
not only correlated with a child’s weight.

Lipids have traditionally been thought to
be fatty acids in the body, either good or bad
types of cholesterol or triglycerides, fats found in the
bloodstream that is the most common in the human body. Recent
studies from the same group of scientists have suggested that

common

the picture is more complex.

Using a technique associated with chemistry called mass
spectrometry, current evidence puts the types of different lipid
present in the body in the thousands, each with separate functions.

Taking a control sample of 1,300 children with obesity, the
team assessed their lipids in blood. Afterwards 200 of them were
put on the HOLBAEK-model for a year, a lifestyle intervention

for people with obesity popular in Denmark.

Infectious disease: Low-cost test

using

Researchers at Cranfield
University have developed
an innovative new method
for identifying biomarkers
in wastewater using
origami-paper sensors,
enabling the tracking of
infectious diseases using
the camera in a mobile
phone. The new test
device is low-cost and fast
and could dramatically
change how public health
measures are directed in
any future pandemics.

Testing wastewater is
one of the primary ways
to assess the prevalence
of infectious diseases in
populations. Researchers
take samples from various
water treatment plants
around the country
and use the results to
understand which areas
currently have the highest
infection rates. The
method was used in the
COVID-19 pandemic to
track community infection
rates and direct public
health measures.

Zhugen Yang, Professor
of Biosensing and
Environmental Health at
Cranfield University, led
the development of the
sentinel sensors. It builds
on research he conducted
in 2020 to develop a test
to detect SARS-CoV-2
(commonly known as
COVID-19), Influenza
A and Influenza B in
wastewater using a paper-
based platform and UV
torch or mobile phone

New

A  multi-institutional
clinical trial led by Weill
Cornell Medicine and
NewYork-Presbyterian
investigators showed that
a newer technique for
collecting prostate biopsy
samples reduced the risk
of infection compared
with traditional biopsy
approaches.

The technique, called
transperineal prostate
biopsy, collects prostate
tissue via a needle through
the skin of the perineum,
the area between the
rectum and the scrotum.
The procedure, which
uses local anesthesia to
numb the area, allows
physicians to bypass
the traditional and more
infection-prone route of

-

camera.

Until now, the most
accurate ways of testing
wastewater samples
have been methods like
the polymerase chain
reaction (PCR) test which
must be conducted in
centralised laboratories
by well-trained personnel.
That means samples are
collected, stored and
transported in a cold
chain to the lab location
before being processed,
which can take multiple
days and is comparatively
expensive.

The new test method
is rapid, user-friendly
and portable. Wastewater
samples are placed onto
a wax-printed paper sheet
which is folded in an
‘origami’ style. The paper
contains chemicals that
react to certain disease
markers, triggering a
fluorescent colour to
emerge. Using a mobile
phone camera, the results
can be read and data

origami s

o

their peers.

Subsequent readings showed that amongst the intervention
group, counts of lipids tied to diabetes risk, insulin
resistance and blood pressure decreased, despite
. limited improvements in some children’s BMI.
Dr Cristina Legido-Quigley, a group leader
in Systems Medicine at King’s College
London, Head of Systems Medicine at
the Steno Diabetes Centre Copenhagen
(SDCC) and principal author, said: “For
decades, scientists have relied on a
classification system for lipids that
have split them into good and bad
cholesterol, but now with a simple
blood test we can assess a much
broader range of lipid molecules that
could serve as vital early warning
y 4 signs for illness. In the future, this
¢ "/ has the potential to be an entirely new
way to evaluate someone’s personal
risk of disease and by studying how to
change lipid molecules in the body, we
could even prevent metabolic diseases like
diabetes altogether.”

Obesity continues to be a risk factor for
conditions like fatty liver disease, but the team
hope that doctors can use these measurements to treat
children when they are at risk and not just a little larger than

Dr Karolina Sulek, who was part of the study and performed

analysis at the SDCC, said: “Early recognition of children at risk

for these life-threatening diseases is crucial. The study provides
strong evidence of the great need for obesity management and
gives parents confidence to intervene in their children’s life more
compassionately, helping them to lose weight””

The next step for the researchers is to help understand how
genetics affects lipids and what this means for metabolic diseases,

as well as how these lipids can be changed to improve health.

‘-B e |

collected rapidly

Professor Yang
developed the new method
as part of the national
COVID-19 wastewater
surveillance programme. In
2021, at the height of the
pandemic, he performed
field tests using the test
at four quarantine hotels
around Heathrow Airport.
The whole sample-to-
answer process took
under 90mins compared
to around four hours for
a PCR test, with the tests
conducted in the basement
of one of the hotels
using minimal equipment.
Results showed that this
new device gives results
at least as accurate as
the PCR test but at a
much lower cost and
can provide an early
warning of disease in the
community. The device
is particularly useful
for areas with limited
resource because of its
ease of use, low cost and
fast results.

€Nnsors

Professor Yang
commented: “During
COVID-19 we proved
that fast community
sewage analysis is a
really effective way to
track infectious diseases
and help manage public
health. The simple test
we have developed costs
just £1 and uses the
commonly available
camera function in a
mobile phone, making it
readily accessible. This
could be a real game-
changer when it comes
to predicting disease rates
and improving public
health in the face of
future pandemics.”

The device has been
featured at the London
Science Museum
recognising its contribution
to the National Wastewater
Surveillance Programme
during the COVID-19
pandemic.

Further development of
the test is being sponsored
by the Leverhulme Trust
Research Leadership
Scheme and a grant
from the Biotechnology
and Biological Sciences
Research Council. In
future, it could potentially
be used to track new
variants and help to
establish whether the
variant is still spreading in
the community, as well as
monitoring antimicrobial
resistance from one health
perspective.

biopsy technique lowers infection

collecting prostate biopsy
tissue with a needle
through the rectum.
The PReclude infection
EVEnts with No
prophylaxis Transperineal
(PREVENT) trial, was
conducted at multiple
sites, including New York-
Presbyterian/Weill
Cornell Medical Center,
NewYork-Presbyterian
Queens and New York-
Presbyterian Brooklyn
Methodist Hospital.
The study found
no infections among
382 men randomised to
undergo the transperineal
procedure compared with
six infections affecting
1.6% of the 370 men
randomised to undergo
the traditional transrectal

biopsy procedure.

The lower infection
rate is particularly
remarkable because the
men in the transrectal
biopsy group received
a targeted course of
antibiotics designed
to help reduce their
infection risk, and the
men in the transperineal
group received no
antibiotics.

“Transperineal biopsy
should be the new
standard of care for
prostate biopsy,” said
Dr. Jim Hu, the Ronald
P. Lynch Professor of
Urologic Oncology at
Weill Cornell Medicine
and the director of
the LeFrak Center for
Robotic Surgery at

NewYork-Presbyterian/
Weill Cornell Medical
Center.

“It was as effective as
the traditional transrectal

biopsy approach at
detecting cancer, but
without the risk of

infection or the need
for antibiotics.”

Prostate biopsies
are an essential tool
for detecting prostate
cancer, and about 3
million people worldwide
undergo the procedure
each year. Dr. Hu noted
that physicians collect
about 90% of these
biopsies in the United
States via a transrectal
procedure. Yet studies
have found that 5% to
7% of patients develop

Pushing kidney-stone fragments

reduce

Sometimes all it takes
is a little push. That
is the conclusion of a
recently published study
in which doctors used
a handheld ultrasound
device to nudge patients’

kidney-stone fragments.
As many as 50% of

patients who have kidney stones
removed surgically still have small
fragments remaining in the kidneys

afterward.

Of those patients, about 25% find
returning for another
operation within five years to remove

themselves

the now-larger fragments.

UW Medicine researchers found,
however, that patients who underwent
the stone-moving ultrasound procedure
lower risk of such a

had a 70%
recurrence.

“I think the main takeaways of this
study are removing fragments reduces
relapse and using a noninvasive, hand-
held ultrasound device to help clear
these kidney stone fragments,” said UW
Medicine urologist Dr. Jonathan Harper,

the study’s senior author.
The multisite,

May 2015 to April 2024.

Almost all of the 82 participants were
from the UW Medicine or the VA Puget

Sound health systems.

All had stone fragments that had
persisted in their kidneys for months,
and their ureters were free of stones

and fragments.

In the study, 40 underwent ultrasound

treatment to encourage

randomized and
controlled trial was conducted from

S recurrence

to clear from the
kidneys, while
42 control-group
members received
no such treatment.

With patients
awake in a clinic
office setting,
doctors used a wand

that generated ultrasonic pulses through
the skin to move the fragments closer
to the ureter, where they could be

naturally expelled, sometimes with the

next urination, Harper noted.
Harper and his co-lead author on the
paper, urologist Dr. Mathew Sorensen,

have worked on this technology and

treatment for 15 years.

They also use this technology, called
burst wave lithotripsy, to blast larger
stones into smaller pieces; those

successes were published in 2022.

platform.

The pushing and breaking technologies
are used with the same ultrasound

Harper expressed hope that both
clinical uses of the technology would
become commonplace.

A company,
commercializing the technology, which
was developed at the University of

SonoMotion, is

Washington, he added.

“I see a lot of potential in this It
could become as common as getting

your teeth cleaned. If you have a

you're done.

fragments

couple of small stones which could
cause future problems, you make an
office appointment and in 30 minutes

“This could really revolutionise
kidney stone treatment,” Harper said.

Tooth enamel proteins offer insight into wellness

A new way of looking
at tooth enamel could
give scientists a path
to deeper understanding
of the health of human
populations, from the
ancient to the modern.

The method examines
two immune proteins
found embedded in
human tooth enamel:
immunoglobulin G, an
antibody that fights
infection, and C-reactive
protein, which is present
during inflammation in
the body.

“These proteins are
present in tooth enamel,
and they are something
we can use to study the
biological and potentially
the emotional health of
past human populations,’
said Tammy Buonasera,
an assistant professor at
the University of Alaska
Fairbanks and lead author
of the paper. “Analysis
of immune proteins in
enamel has not been done
before and this opens the
door to studying disease
and health in the past in
a more targeted way than
we can today.

The study began when
Buonasera was a research
associate at the University
of California, Davis.
She and collaborators,
including representatives
from local Indigenous
tribes, tested for the
presence and amount
of the proteins in tooth
enamel from three groups
of people:

1. Ancestral Ohlone
people from a mission
outpost dating to the late

risk

infections after biopsy,
and 1% to 3% require
hospitalisation for these
complications, he said. To
help prevent infections,
physicians typically
prescribe a prophylactic
course of antibiotics
before the procedure.
Dr. Hu noted that the
investigators used a
personalized approach to
prophylactic antibiotics in
the patients undergoing
the transrectal biopsy
procedure. Rather than
giving the men a broad-
spectrum antibiotic or
multiple antibiotics, they
matched the antibiotics
to cultures obtained from
the patient’s rectum
during prostate exams
before the procedure.

1700s and early 1800s in
the San Francisco Bay
Area. Their skeletons
were inadvertently
discovered during a 2016
construction project in the

the body uses to battle
disease, and C-reactive
protein, which people
produce when they are
under stress,” said Jelmer

Eerkens, an anthropology
professor at University
of California, Davis and
one of the corresponding
authors on the paper.

area. Tribal descendants
gave permission for their
teeth to be used in thg/]
study.

2. European settlers
from the late 1800s
buried at a San Francisco
city cemetery.

3. Modern-day
military cadets who
donated wisdom teeth.

The research team
then cross-referenced the
levels of the two proteins
with the known history
and experiences of each
of the populations.
Native peoples in the
California mission system
experienced high rates
of mortality, intense
stress and introduced
infectious diseases.
European settlers from
the 1800s had shorter
lifespans than present-
day populations but, as
a group, were assumed
to have experienced
lower degrees of stress
and disease than the
Ohlone group. It was
assumed that the present-
day military cadets
experienced better health
and nutrition than both
archaeological groups.

The researchers found
a close correspondence
between evidence for
high levels of stress and
disease in the Indigenous
population and high
levels of the two proteins
in their teeth. Protein
levels were much higher
than those in the other
two groups tested. “We
see certain individuals,
especially children, with
very high levels of
immunoglobulins, which

/
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4 FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
RIGHT HEALTH PLATTER PRIVATE LIMITED

RELEVANT PARTICULARS

1. |Name of corporate debtor

RIGHT HEALTH PLATTER PRIVATE LIMITED

Date of incorporation of corporate
" | debtor

09/01/2020

3 Authority under which corporate
" |debtor is incorporated / registered

ROC-Chennai

Corporate |dentity No. / Limited
* |Liability |dentification No. of
corporate debtor

U15134TN2020PTC133700

Address of the registered office
" |and principal office (if any) of
corporate debtor

[

Registered Office: No. 115/63,

Dr. Radhakrishnan Salai, 3rd Floor, North Flat,
Mylapore, Chennai-600 004, Tamil Nadu, India,
Factory situated at Plot No.1 & 2, Satara
Mega Foods Park Pvt Ltd, Gate No.1288-1,
1288-2, 1490-1, 1490-2, Degaon, Satara,
Maharashira-415 045

Insolvency commencement date
" |in respect of corporate debtor

=1

" linsalvency resolution process

20.09.2024 (Order received on 23.09.2024)

19.03.2025

8 Name and registration number of
" |the insolvency professional acting
as interim resolution professional

Ms. Rongali Sridevi
IBBI/IPA-003/IP-ND00172/2018-2019/12105

Address and e-mail of the interim
" [resolution professional, as
reqgistered with the Board

0Old No.110, New No.178, Rangarajapuram
Main Road, Kodambakkam, Chennai- 600024
Tamnil Nadu 600024,

Email Id: srica_2003@yahoo.co.in
9884197722

Address and e-mail o be used for

No.16 sivaji street, TNagar, Chennai 600017

| =

Classes of creditors, if any, under
clause (b) of sub-section (GA) of
‘|section 21, ascertained by the
interim resolution professional

ra

10. correspondence with the interim | Email Id: cirp.righthealth@gmail.com
resolution professional 9884197722
| Last date for submission of claims | 04.10.2024

Not Applicable

Names of Insolvency
Professionals identified to act as
|Authorised Representative of
creditors in a class (Three names
for each class)

3

Not Applicable

{a) Relevant Forms and
{b) Details of authorized
representatives are available at:

1

=

(a) https./fibbi.gov.in‘home/downloads
(b} Not Applicable

{e: 26.09.2024
PlaNg : Chennai

Notice is hereby given that the National Company Law Tribunal, Division Bench{Court-1),
Chennai has ordered the commencement of a corporate insolvency resolution process of
the RIGHT HEALTH PLATTER PRIVATE LIMITED on 20.09.2024.

The creditors of RIGHT HEALTH PLATTER PRIVATE LIMITED, are hereby called upon to
submit their claims with proof on or before 04.10.2024 to the interim resolution
professional at the address mentioned against entry No. 10

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by postor by electronic means.
Submission of false or misleading proofs of claim shall atiract penalties.

Name : Ms. Rongali Sridevi

Interim Resolution Professional of

RIGHT HEALTH PLATTER PRIVATE LIMITED
IBBI/IPA-003/1P-N0O00172/2018-2019/12105

AFA: AA312105/02/300625/301114 -Valid upto 30.

2025

\
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Home Loans

REGD: OFFICE:- Plot-15.6th Floor, Sec-44, Institutional Area, Gurugram, Haryana
Road, M.a.nagar, Padiyannalur, Redhills, Chennai, Tamil Nadu-600052,

AN /
stindiaSholter INDIA SHELTER FINANCE CORPORATION LTD.

122002 Branch Office: Vae Complex, Second Floor, No.4/316, Gnt
POSSESSION NOTICE FOR IMMOVAEBLE PROPERTY

(Owner Of The Property) &
Loan Account Number

MR/ MRS. Barupriya D MRJ MRS.
Dilliraj 5 NO 51 (1) Valluvar Street
Tamilcolony Arani Arni Cpt
Tiruvallur Tamil Nadu 601101 Tamil
MNadu

LOAN ACCOUNT NO.
LATICLLONS0D0005041613 &
LATVCLLONS000005092395

comprosed in

Madu 601101, TIRUVALLUR, Tamd Nadu

Whereas, The Undersigned Being The Authorised Officer OF The India Shelter Finance Corporation Ltd, Under The Securitisation And Reconstruction Of
Financial Assests And Enforcement (Sacurity) Interest Act, 2002 And In Exarcise Of Power Conferred Under Section 13(2) Read With Rule 3 Of The Security
Interest (enforcement) Rules, 2002 isued A Demand Notice On The Date Noted Against The Account As Mentioned Hereinafier, Calling Upon The Bomower
And Also The Owner Of The Propery/Surety To Repay The Amount Within 80 Days From The Date Of The Said Notice. Whereas The Owner Of The Property
And The Other Having Failed To Repay The Amaunt, Notice |s Heretry Given To The Under Noted Borrowers And The Public In General That The Undersigned
Has Taken Symbolic Possession OF The Propertylies Described Herein Below In Exercise Of The Powers Conferred On Himmer Under Section 13(4) Of The
Said Act Read With Rules & & 9 Of The Said Rules On The Dates Menfioned Against Each Account. Now, The Borrower In Parficular And The Public In General
Is Heraby Cautioned Mot To Deal With The Propertyies And Any Dealing With The Propertyfies Wil Be Subject To The Charge OF India Shelter Finance
Caorporation Lid For &n Amount Mentioned As Bslow And Inlerest Thereon, Costs, Ele

Mame Of The Borrower/Guarantor |Description Of The Charged
mortgaged Property(all The Part &
Parcel Of The Property Consisting Of)

All Piece And Parcel Of Land and Building, |Demand Motice Dated 17- June- 2024 calling upon

gram natham Old |t all above mentioned in notice being MRJ/MRS
8 No476/PartNew S.Mo.956/11, Aarani|Banupriya D . MRJ/MRS. Dilliraj 5 to repay the
Village, Ponner Taluk, Thiruvallue DY, Tarnil |amount mantionad in the notice being Rs. B91880/-
(Rupses Eight Lakh Nmety One Thousand Eight
BOUMDARY:- Easi-Plot and house belongs o |Hundred Esghty Oy} pertaining to loan account No.
Sankkarrai Gangadharan, West-Plot and|L A 11
house belongs o Munuswamy, North-Vacant

Place: Chennai, Tamil Nadu Date: 26/09/2024

Date OFf Demand Notice,
Amount Due As On Date Of Demand Notfice

CLLONSOODD
SLATVCLLONS000005092395 a5 of 13- June-2024
Land belongs to Gopiraj. South-Valluvar Street |with further interest applicable from 14- June-2024
and costtill the date ofthe payment.

Date Of
Possession

05041613

FOR ANY QUERY PLEASE CONTACT Mr. Mandala Ramesh (+31 9908062299) or Mr. Murali 5 (+31 7411697050

For India Shelter Finance Corporation Lid

(Authorized Officer)
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MSETCL invites online bids (E Tender) from registered
contractor/agencies on Mahatransco E-Tendering website
http://srmetender.mahatransco.in for following works.

Tender No: -13/2024-25 RFX No: 7000033551

Work: - 2 CALL FOR THE WORK OF OVERHAULING OF
132KV/220 KV CB POLES AND MECHANISM OF ABB MAKE
WITH REQUIRED SPARES AT VARIOUS SUBSTATIONS UNDER
EHV (O&M) DIVISION BARAMATI.
Tender Amount: - RS. 25,00,000.00/-,
Tender Fees: -RS. 500/-+GST.
Download of Tender document:- From Dt. .25.09.2024 at 00:00:00
Hrs. to Dt. 01.10.2024 up to 23:59:00 hrs. Bid Opening: -
Dt.03.10.2024 after10:00hrs (Tech Bid) Dt. 04.10.2024 after
10:00hrs (Price bid)

For further details visit our website http://srmetender.mahatransco.in
and open above RFX for downloading tender document, schedules,
and annexures.

EMD: - RS. 25,000.00/-,

TENDER NOTICE
Maharashtra State Electricity Transmission Co. Ltd.

o1 2ng Aesr o fer. got

& FHRY : UATIHIT Ha= 9308 /9, ISR M8, IHaR Us,

gUr 899 003. ¥UD : 030-3883Y3CY
% A : headoffice@shahubankpune.co.in dawTSe : shahubankpune.co.in

A

S wd A1 ARG R SReard A ST FGHRIEH!
RIS <TTE HEPRY dohal 38 2.9, 400 / — Y& HHt I W YROT
el 3TTed, 37T T TRURESHT AT ACAGR Ffd FH=uard A
St Sufefied) aee % Ty HITURS W8 2.9, Yoo / - FuRia
et 3T, ST YR & 9.9, 400 / — Y&l FHHT WHT 1R Pt
3 T SMTel PHIT PHHI I@H $.9,400/— A HFT HROT
FRUGTATSY o emedeft Huds AT @l gefar awvard ardft &
fareft.

PEAT : AU MUl gU7 O, AETSe TR, $-Hel detel
I AT e fhaT g BrferRids oikd) AT,
ToT emuelt barHl. quf Pl eI o gl o e,
SO STTIUINT WIITaR g 0l AR glel.

HI,

f&aror : gor

fRA1S 1 26 /0% /203%

T, Aol Tl ATHaHT
1. I BRAIGRT At

FORM.No. 22

General Notice in respect of Interlocutory Appliccation
IN THE HIGH COURT OF KARNATAKA,
DHARWAD BENCH
RFA No0.100049/2023 (PAR/POS) (DIVISION BENCH MATTER)

UT IR - 5 U, <, W, &, ureer aerel, 4w, S Ters Hie wHR, 5 W e, et TR, g, werg- 411005, il e vinar «- Fmied %, 302, R asen, e wie, ®vE JT, e,
0, GERIE- 411019, AR VIR =~ 12, WA, G 5. 117/1, R TR,

(@ Pn> Housing|sir gufw : Tadr T, AR T, 22, HSHAA, T R 110001, B : 011-23357171, 23357172, 23705414, FTEEE : www.pnbhousing.com

Fimance Limited

IR, T, TERE - 411052. HICETGT G :- 401/402, el ToTeAl, T TR, 0 FH, WG, FlealR, Tg - 416001

APPELLANTS: THE STATE BANK OF INDIA, (ERSTWHILE
STATE BANK OF MYSORE) RABKAVI BRANCH, RABAKAVI,
REP. by its Manager namely Sri. Rama Nagappa Moger, S/o.
Nagappa Moger, age: 51 years, SBI, SARB, J C Nagar, Hubballi

(By Sri.Girish S Hulamani, Adv,) ....V/s ...

RESPONDENTS: Smt. KSHAMA W/o. PRADEEP SHETE, Age: 64
Years, Occ: Household Work, R/o. Flat No.10, Building No.16/B,
PASHIMANAGARI, Near City Pride, Karve Nagar, PUNE-411052 &

TR STHCH 37 TR

Torrftd et (TIRRIHE) Few, 2002 WelTet Frm 3(1) We AavaTe Jurn faeryferEee

AT, TEUTS] Ol BRI R ffies (ATYS HuAeTauRTe S 36 A ) 3
ST 13(2) ST AN G TS S, SV W G el FSIaR / e - FolaR / AR 89 / SIS SR 7 Fedr qRE feree S / FoHe S S w1 Ariai draiEr S T STered T (T )
TRV o U ST AT W SRR e AR A ST el S, W YA Aot ST YR W, ST 3. T B YRUATT Shotell R ST STTe. SEdh T el G AT ST ST e,
SR ST U YR T ST T ST0] AR G SRR 2Tepiees A ST T SHUFRmIer $Tee) 13(2) STTia ST STHEATTaR & Hi FeT TehfTd hevard 3 378, ATER STIvi STIaTes Hevard 4
I STV TR HOT AT FHI BvArA] ARG 60 e ST HuAeUauhue e STERad S o Yeehive ¥ TG HHal TR FEl, ST NAeTauhuet q=aR vt T e sifis sHma wwiees
X S SRR 13(4) Wefe Fe e T R STETE T FE F0A A G FTER o STHITEReAT ST Tl d1em Soeree) THies S, AR et @ fargferaser sfe g i
3 faerfd ewe 3fae, 2002 THiel Sw% 13 < S9-Fawm (8) FS Ava A ST SR STER foTeld, eHerisher =k, fAfaar amfamr foham @rerft TereR erma wr fasht
OIS 2T eRTYT HareA feiehTRia S0l eiehaleh! T HuAel Tauhue Fi1 STeiee §e &, Yok 9 SiEs RN Hl J5et. FU1 56 Aard e Hi STeR [, Tehies e, ffaer amfenr far wrert
TEIGR ST FAT fersh! RUaTaTet e FHIT FRuarean feehme Sui ket e TeAel Tauhue a1 Sered] e @, Yotk 9 SHaRGE RO 7 SHedr @Hat SIUig ST F Sread S J0R T, AfewE,
T AT SRR 13(13) STTIA SN O G ST i Fershl, ST et o PO AR ST shect AU .

37 R At WTTTaTet SieH afe TR it Fergfedt evwe ofre, 2002 Wefier e 1] = 3ryed 13(2) SiTe ARGIET JEha JeT
i g it RATIeTe SfieH e TR 3t faefel dene 3fde, 2002 3idid Te wHRh=T

OTHERS 3. | et T .

(By Sri.Shivraj P Mudhol, Adv.for R-5) ki

TG M HE-Thoterre A1 / TeT

TS T
fer T

ARUT HreTT RTOR T

wmTtt g et TR
et TFETH

Whereas the above named appellants have preferred 1A.2/ 2023 as
in the copy annexed hereunto,praying this court for condone the
delay of 03 days in filling the above appeal. Appeal is filled against

003317,

1| 00156660 |sft. /5. frde Fuw arame snftr sft./F. wedt fode aramTe - 143/1, 4R e, sedt| Suers A (wele %. 904, 9a WS, U-fe, wEe
et e, TAd! T, WERE, TR, 411009, 7w F. 904, 91 FTl, T, e firer 4.
T U . 51/2/25+3, R, O, T, 411041, TG, IO, T, 411041 T A9 - 27 77 37 7oA,
e o forer, Figes, TeNg, 9, 411029

%.3214254.77/- (¥R a9
e e BT 3 e
TR 1 )

. 12.09.2024 At T

12-09-
e /. . 51/2/29+3, ¥R, IO, WL, [ 2024
411041, 9T, 0, WERE, 411041

the Judgement & Decree dated 17.10.2022 passed in OS
No.51/2017 on the file of the SENIOR CIVIL JUDGE AND JMFC.,

BANAHATTI. foers

2 [ NHL/PM/O |sft./e. e rraor & snfim oft. /a5, Swarett e iR - Ta ot 3/4 Wefe 3. 201 091 Pl 117 SrS:HG7| SUeTes AT (oA 5. 4, b Fofell, e 3. 23 T. 3.
321/869906, | Hramadt aror shimcrer, i, o, e, I, 411018, S0 GHM 3. 4, Ta Wofell, @i . 23 T. F.
v : il (10, WF. 71(S), e Sefeger e, TR RIS, 0, e, 411026 T 49 : B
SIS, G . 4 A Sefea, Fime §a 10, R THeE, T, WeNE, WG, 411026

% 5021571.35/- (7
T T THE SSI rR
TR AT T R e )

5. 12.09.2024 ISkt TER

12-09-
10, | . 71(J), Wi sefeael| 2024
w:ﬁw T TSR, O, TN,
411026

Emergent Notice is hereby given to you to appear in this Court in

. E/0517/38 [are 0, war., Wwd, 411057, N fwr fafeer-wiey, ofeen wofen, Sifed %. 115, W) 115, WS Fufem T, wic . 19, 2024 | TG TR TR TR STGHE
person or through an advocate or through someone duly authorised 2774 |<fnfem e, veie . 140, ZewieTe A T, . AL e, fred, T - 411057, | ST A T, T A e atn gAY 1 )
to act for you in this matter on 16th October 2024 at 10.30 am to VRGN : A (- 411057, T 4 - 1 @ Hofell, 1o H Fiad, o, FERg, 9Rd, 411057 fewtard, IO - 411057. TR - 411057, T, 12.09.2024 st R

3 | NHL/WRJ |sft./&. g‘ﬁgm anfor oft./. UfEw FER AOW - W F 172/3/2 3T -402 TS 6ol 2| uerer A | foer fafeen- wiw, e woren, SR .

12-09- | % 319116848/ (394 T

show Cause why the application should not be allowed if you fail to

4 [HOU/KOP |sft. 2. Tt wereie srgahraret ST ./, WM Wereiit araehreret - <oz e, S el sl oo, | Juetedl et [T W . 483/1%1, 741 = .,
10721/895 [<TRIT, WIEH, TR, R, 416416, ST M, FAT 3. 2 forgen e w3, 2, BT s, W,
TR, T, 416416, ST A, T 5. 2 forger Hfe w4 5. 2, BT e, W, 7., 9, 416416,
T A : E) T G, 483 191 3902 SR S, e S, S, TR, 99, 416416

12-09- | %.2385954.45/- (¥ Ta
180/1%1, wiie % 49, G, fiwsy,| 2024 | oG veA ESR AR e
RN, 416416 ST e T %)

8. 12.09.2024 sk TER

appear, the application will be dealt with,heard and decided in your 140, v :
absence.
Issued under my hand & seal of the Court on 11th Sept. 2024. TN : q0, i« 26/09/2024

wifirema tfereRTd, (R, dreelt et wrare fe.)

TO RESPONDENTS: 6. Smt. SHOBHA W/o. DILIP SHETE,
Age: 62 years,Occ : Business, R/o. Flat No. 25, Damdor Villa,
Opposite Kothrud Bus Stop, PUNE -400 602.

RESPONDENTS: 8.Smt.KALPANA W/o. SUDHIR BADAMIKAR,
Age: 6lyears,Occ:Teacher. R/o. Flat No.07, Lane No.1, Aman
Society, Dhanurakar Colony, Kothrud, PUNE - 411 038.

By order of the Court,
Smt. Meenakshi S.H -
Assistant Registrar, CIVIL UNIT-I

tisna SAmeiel

ThHe TRA-PIGITR : 19¢2/ 99, Teb A, ISR,
g off &, THIT, PIER-9E00¢. FHA: cs8264@pnb.co.in
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HISHAHEHIT PIUTE! FIER o . 3RAT IR Hed ¥ Al UoTTd el
Fa T 2. 30/08 /3033 RS AT SR¥Acie W& T 99,9%,330.62 (¥W
YT G YDIUIT ESTR S AT 311for SR SIRIE theh) Rl ereter
TST g JTBR FT Td Teprea 3Mefi e

JQATER Hrerarn quefier
QT e It Araraiet Ieier IfEarlt eRTe Aged TR - Wi
gAHS 08.00 AL AL, Wie . R, 3R TF 7. ©4%/9/9, T drs, At
Bier (I AR Prer), s 7 R TR Saw, HEer PR, PIeaT,
g - g A form il orR. gL . wyR /Rl T, ufte ¢
T, IR : Wlie 7. 9, SRR : wife . 3

&7 : :3/0% /3038
WR® :

(sft. AR Ferr),
e R, doTTg Heriet g

qrer e (AT HTeTHIDRIT)

SRR =woT
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FrrreRor wfshan) oM, 2016 weler fram 6 siavd)
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!
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4 |t SomR=Tn ®ie e . /|U15134TN2020PTC133700

5 |iae o= Aeviga 9 qEA|Aieuiied wEier: %. 115/63, . THTEWH,
g, faew weten, Y Tole, e, ww-
600 004, ‘crrﬁqa‘ﬂgvr{a

el U, wie . 1 F 2, |aW W EEs
ok WL, T . 128801, 1288-2, 1490-
1, 1490-2, @, TN, TENE- 415 045.

6 |Taie o= Tewld feameand| 20.09.2024 (31T 5. 23.09.2024 Jsh T,
& BT )

7 |’ FReR ufsker TE @vEr( 19.03.2025
sierst femtw

8 | o7afm R e UM w (e diedt
U feaTe@ SAretash A9 |IBBI/IPA-003/IP-N000172/2018-
T HAieu iR 2019/12105

9 | s7afm FReRT STaTaeRTT e (ST . 110, 741 3. 178, TRSTW ¥ T,
Fieult g T o I-Te FICTEE, THE-600024, THAE 600024,
<5 3TE): srica_2003@yahoo.co.in
9884197722

10| eTafm fRIsR=oT SATerferRTe . 16, FEmst e, &. TR, == 600017
TAATER OIS ST ol | S8 L
k! cirp.righthealth@gmail.com

11 |3 e oI e iR 11. 04.10.2024
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The |ssue is being made through the Book Building Process, in terms-of Rule 19(2){0)(1) of the Securities Contracts (Regulation) Rules, 1957, as amended (*SCRR") read
with Regulation 253 of tha SEBI [COR Regulations, the issue is being mada for allaast 25% of the post ssue paid up equity share capital of our company. The issue s baing
made through the book beliding process wharein not mara than 50% of the Net Issue shall be avadabie for aocation on a proportionata basés to Qualified Institutional Buyers
{"QBs") (the "0I8 Portion”), pravided that cur Company in consultation with the BRLM may allocate up to 60% of the QIB Portion to Anchor Investors on 4 discretionary basis
(the “Anchar Investor Portion™). One-third of the Anchar Investor Portion shall be resarved for domestic Mutual Funds, subject to valid Bids being recaived from the domestic
Mutual Funds at or above the Anchor Investor Allocation Price. In the event of under-subscription or non-allocation in the Anchar Investor Portion, the balance eouity shares
shall be-added to the QI8 Category, 5% of the QI8 Portion (exchuding the Anchor Investor Portion) shall be available for aliocation on a proportionate basis fo Mutual Funds
anly, and the remainder of the (MB Portion shall be available for allocation on a propartionate basis to all Q1B Biddars (other than Anchor Investors), including Mutual Funds,
suhject to vakd Bids being received af or above the Issue Price, However, if the agoregate demand from Mutual Funds is iess than 3% of the (B Portion {excleding Anchor
[nvestor Partion), the balance Equity Shares available for afiocation in the Muteai Fund Portion will be added to the remaining QI8 Portion for proportionate allecation to QIBs.
Further, not [ess than 15% of the Bet [ssue shall be available for albocation on a proportionate basis to Non-Instiutional Bidders and not less than 35% of the Net Issue shall
be available for allocation to Retall Individual Investors In accordance with the SEBI ICDR Regulations, subject 1o valid Bids being received from them at or above the |ssus
Prica_All potential Bidders (except Anchor Investors) are required to mandatorily utilize the Application Supported by Blocked Amount ["ASBEA™) process providing details of
thair raspective bank account (Including LR 1D for R8s wsing UF Mechanism), in which the corresponding Bid Amounts will be biocked by the SC5Bs or the Sponsor Bank,
a5 appicable. &nchor Investors are not permitied to participate in the Issue through the ASBA process. For details, see "lssue Procedure” on page 312 of the Red Herring
Frospectus,

Bidders / Applicants should note thal on the basis of PAN, DP 1D and Client 10 as provided in the Bid cum Application Form, the Bidders/Applicants may be deemed o
have authorized the Deposilories to provide to the Registrar to the Issue, any requested Demographic Details of the Bidders/Applicants as available on the records of
the depositories. These Demographic Details may be used, among other things, for or unblocking of ASBA Account or for other correspondence(s) related lo an Issue.
Bidders/Applicants are advised 1o update any changes to their Demographic Details as available in the records of the Depository Parlicipant to ensure accuracy of
records. Any defay resulting from failure fo update the Demographic Details would be at the Applicants” sole risk. Bidders /Applicants should ensure that PAN, DF ID
and the Client ID are correctly filled in the Bid cum Application Form. The PAN, DP ID and Client 1D provided in the Bid cum Application Form should match with the
PAN, DP 1D and Client 1D available in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected, Bidders/Applicants shonld ensure that
the beneficiary accoun! provided in the Bid cum Application Farm is active.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For information on the main obpects and other abjects of our
Company, seg “Hizlony and cerfain Corporate matfers”™ on page 152 of the Red Herning Prospectus and Clawse |l of the Memorandum of Association of our Company,
The Memorandem of Association of our Company is 2 material documeant for inspection i relation to the issue. For further details, see the saction "Materal Cantracts and
Docurments for inspechion” on page 373 of the Red Heming Prospectus.

LIABILITY OF MEMBERS AS PER MOA: The Liability of the members of the Company is Limited.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The Authorised share capital of the Company is T 25,05 00,000 /- divided into 2,50,50,000
Equity Shares of ¥ 10/- each, Tha issued, subscribed and paid-up share capital of the Company before the Issueis ¥ 17,08,00, 700 divided inte 1,70,80,070 Eqguity Shares
of T10/- gach. For detalis of the Capital Structure, see “Capilal Structure” on the page 76 of the Rad Herring Prospecius

NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:

ORIGINAL SIGNATORIES CURRENT PROMOTERS
Name of Promoters Face Value (¥) | Mo. of Shares Name of Promoters Face Value (T} | Mo, of Shares
Mr. T Balakumar 10.00 4 500 M. T Balakumar 10.00 B4 57,700
Ms. Sudha Alagarsamy 10.00 2,900 Ms. Sudha Alagarsamy 10.00 28,566,450
Mr. Venkadasamy Thirupatis 10.00 1,000
br. Zolaisamy Solaisamy Alagarsamy 10.00 1,000
Ms. Ramasamy Pramavathi 10.00 1.000

Detais of the main abbjects of the Company &5 contained in the Memorandum of Association, see “Hisfory and cartain Corporate maifers” on page 192 of the Red Herring
Prospectus. For details of the share capital and capltal structure of the Company see “Capifal Structure ™ on page 76 of the Red Hermng Prospecius

LISTING: The Equity Shares offered through thé Hed Herring Prospectus are proposad to be listed on the SME Platform of BSE Limited (*BSE SME"). Dur Company
has received an “in-principke” approval from the BSE for the listing of the Equity Shares pursuant 1o letter dated Seplember 24, 2024, For the purpases of the |ssue,
the Desipnated Sfock Exchange shall be BSE, A signed copy of the Red Herming Prospecius has been defivered for registration to the ROC on September 24, 2024, and
Prospecius shall be dellvered for filing to the RoC in accordance with Secton 26(d) of the Companies Act, 2013, For datails of the material contracts and documents
availabbe for inspection from the date of the Red Herring Prospectus up fo the Bid' Issue Closing Date, see “Material Confracls and Dociments for inspeciion™ on paae 373
of the Red Herring Prospectus.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA {“SEBI"): Since the issue is being made in terms of Chapier IX of the SEBI (ICDRY Regulations,
2014, the Red Herring Prospectus has baen fiked with SEBL. In terms of the SEB! Regulations, the SEBI shall nat issve any observation on tha Dfer Document. Hanea there
is no such specific-disclaimer clause of 3EBL. However, investors may refer to the entire Disclaimer Clause of SEBI beginning on page 289 of the Bed Herring Prospecius.
DISCLAIMER CLAUSE OF BSE (THE DESIGNATED STOCK EXCHANGE): “it Is to be distincthy understond thal the parmission given by BSE Limited should nat in any way be
deemed or consfrued that the Dffer Document kas been cleared or approved by BSE nor does | cerfify the comectness or compleieness of any of the contents of the Offer
Documeant. The nvestors are advisad 1o refer to the Ofter Documant for tha Tull tex of the "Disclalmer Clause of BSE'"."

GENERAL RISK: Investments in equity and aquity-related securiies involve a degree of nsk and investors shoukd not invest any funds in this issue unless they can afford

decision, imvastors must rely on their own gxaminaton of the Issuer and this Issue, including tha rsks involvad. The Equity Sharas have not been recommendad or approved
by the Securities and Exchange Beard of India (*SEBI™), nor does SEBI guarantes the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention
of the investors is invited to "Risk Facfors” on page 33 of the Bed Herring Prospactes.

BOOK RUNNING LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

i

GRETEX CORPORATE SERVICES LIMITED

A-401, Floor 4th, Plot FP-616, (PT), Naman Midtown, Senapati Bapal
Marg, Mear Indiabulls, Dadar (w), Delisle Road, Delisie Road, Mumbai,
Mumbai-400013 Maharashtra, India

Tel. No.: +91 96532 49863

E-mail: infof@gretexgroup. com

Contact Person: Ms. Meha Maiyan

Website: www.gretexcorporate. com

SEBI Registration Number; INMOODO12177

CIN: LY4999MH2008PLC2681 28

a) Bigshare Services Pvt. Ltd.

BIGSHARE SERVICES PRIVATE LIMITED

S6-2, Bth Pinnacle Business Park, Mahakali Caves Road, next to Ahura
Centre, Andheri East, Mumbai- 400093, Maharashtra, India

Tel No: +91 -22-62638200

Email; ipoc@bigsharenline.com

Wehsite: www bigshareonline.com

Investor Grievance E-mail; investor@bigshareonling.com

Contact Person: Mr. Ganesh Shinde

SEBI Registration No.: INRODODD1385

CIN: U%9999MH1994PTC076534

COMPANY SECRETARY AND COMPLIANCE DFFICER

SUBAM PAPERS LIMITED

CIN: UZ1012TN2004PLC054403

Mr. Poovalingam Nagarajan, Company Secrelary and Compliance Officer

5.FNo.143-146 Vaduganpatt Village Nadukabiur to Tirunelveli, Tirunebveli, Tirunelvel Taluk- 627010, Tamil Nadu, India.
E-mail: info@subampapers.com | Website: www.subampapess.com

SUBAM

o000®
| Fudey i soa e |

g

Investors can contact the Compiance Officer or the Registrar to the Issue in case of any pre-lssue or post- issue related problems, such as non-receipt of

letters of allotment, credit of alloted shares in the respective beneficiary account, glc,

Availability of Red Herring Prospecius: [nvestors are advised 1o refer to the Had Herring Prospectus and the Risk Factors contgined therein, before applying in he issue.
Full copy of the Red Herring Prospectus will be avallable at the websita of SEBI al www.sebigov.in; the websita of Stock Exchange al www.bseindia.com, the website ol
ERELM at www. gretexcorparate.com and website of Company &t weiw subampapers.com.

Availability of Bid-Com-Applicalion forms; Bid-Cum-Application forms can be obiained from the Company: Subam Papers Limited, Book Funning Lead Mznaper Gretex
Corporate Services Limited. Application Forms can also be obtined from the Stock Exchange and kst of SC58s avadable on the website of SEBI at www.sebi.govin and
website of Btock Exchange at www.bseindia.com,

Application Supported by Biocked Amount (ASBA): All investors in this issue have to computsarily apply through ASBA. The investors ane required to fill the ASBA form
and submit the same 1o thair banks. The SCSB will bock the amount in the account as per the authority contained in ASBA form. On allotment, amount will be unbdockad
and account will be debited: only to:the extent required to be paid for allotment of shares. Hence, there will be no need of redund.

For more details on the issee process and how fo apply, please referto the detalls given in applcation forms and abridged prospecius and ziso pleass refer to the chaptar
“Iesue Procedure ™ on page 312 of the Rad Herring Prospectus

BANKER TO THE ISSUE: AXIS BANK LIMITED

All capitalized terms used herein and not specificatly defined shall have the same meaning as ascribed to them in the RHFP
For Subam Papers Limited
S/~
Mr. T BALAKUMAR
Designation; Chairman & Managing Directar
DIN: (0440500

Subam Papers Limited is proposing, subiect to market condifions and other considerations, public issue of its Equity Shares and has filed the Red Harming Prospectus with
the Reqgistrar of Companias, Channai, Tamil Nadu on Seplamber 24, 2024, The Red Herring Prospectus is available on the website of the Book Running Lead Managear www,
gretexcorporate.com the website of the BSE iLe., www bseindia.com, and website of our Company at www subampapers.com

Imvestor shoeld note that investment in equity shares involves a high degree of risk. For details, investors should refer to and rely on the Red Hermng Prospectus, including
thet section titled “Risk Factors” of the Red Herming Prospectus, which has been filed with ROC. The Equity Shares have not been and will not be registerad under the US
securities Act (“the Securities Act”) or any state securities laws in United States and may not ba issued or sold within the United States or to, or for the account or benefit
of, "LI.5, persons” (as defined in Regulations under the securitias Act), except pursuant to an axemption from, or in a transaction not subject to, the registration requirements

Date: September 25, 2024
Place: Tirenetvali

1o take the risk of losing thelr investment. Investors are advised to read the risk factors carelully before taking an investment decision in thes 1ssue. For taking an investment

af tha Securities Act of 1933

&d8aaz

NIDO HOME FINANCE LIMITED

(formerly known as Edelweiss Housing Finance Limited) (Nido),

Registered Office Situated At Tower 3, 5th Floor, Wing B, Kohinoor City Mall, Kohinoor
City, Kirol Road, Kurla (W), Mumbai — 400070. Regional office at - Office No. 407-410, 4th Floor, Kakade Bizz
Icon, CTS 2687B, Ganeshkhind Road, Bhamburde, Shivaji Nagar, Pune, Maharashtra 411016

Notice is hereby given that the following borrower/s have defaulted in the repayment of principal & interest of the loan
facilities obtained by them from the Nido and the said loan account/s have been classified as Non-Performing
Assets(NPA). The Demand notice was issued to them under Section 13(2) of The Securitisation and Reconstruction
of Financial Asset and Enforcement of Security Interest Act 2002(SARFAESI Act) on their last known address. In
addition to said demand notice, they have been informed by way of this public notice.

Details of the Borrowers, Securities, Outstanding Dues, Demand Notice sent under Section 13(2) and Amount
claimed there under are given as under:

DEMAND NOTICE UNDER SECTION 13(2) OF THE SARFAESI ACT, 2002

NOTICE

MNotice is hereby given that the share

1.

KIRAN BAJARANG BUTE (Borrower) & DEEPALI KIRAN BUTE (Co Borrower) Res Address: Shivkrupa Jilha Prishad
Shalejaval 120 Ahilyanagar Madhavnagar S No 54 Sangli 416406.

LAN. No.: LKLPLAP0000060894 Loan agreements Date: 10/10/2018

Loan Amount: Rs.18,31,159/- (Rupees Eighteen Lakh Thirty One Thousand One Hundred Fifty Nine Only)

Amount Due in: Rs.16,33,661.90/- (Rupees Sixteen Lakh Thirty Three Thousand Six Hundred Sixty One and Ninety Paisa
Only) With further interest from the date of Demand Notice 10-09-2024

Name and Address of the Borrower, Co Borrower, Guarantor And Loan Amount:-

certificates nos 10798, 193010, 321427,
425523 for 150 sharas bearing distinctive
nos 492839-482863, 140341418-
140341442, 574406579-574406628,
E16960523-6162635T2 under folio number
03TH56T standing in the names of Ramash
Raghunath Deshmukhand & Usha Ramash

NPA Date: 04-09-2024 Demand Notice Date:- 10-09-2024

SCHEDULE OF THE PROPERTY:- All The Part And Parcel Bearing Godown (Gala) No.G-24 Arean Admeasuring 19.49
Sq Mtr, Ground Floor In The Project Known As Central Heights Situated At City Survey No.13488 Within The Limits Of
Kupwad Muncipal Corporation Sangali District Sangali And Taluka Miraj. The Said Property Is Bounded As: East:
Godown Gala No.23 West: Godown Gala No.25 South: Godown Gala No.17 North: Side Marjin.

Ceshimukh in the books of LARSEN &
TOUBRO LTD,, has ! have been lost |
mispiaced [ desiroved and the advertisar
has [ have appled 1o the company for issue

2.

PANKAJ PRAKASH BHAVE (Borrower) & JYOTI PRAKASH BHAVE (Co Borrower) Res Address: Flat No. 106, G2
Building, Anandgram Society, Yavat Tal- Daund Dist- Pune 412214.

LAN. No.: LPUNSTH0000087694 Loan agreements Date: 26-03-2021

Loan Amount: Rs.10,25,000/- (Rupees Ten Lakh Twenty Five Thousand Only)

Amount Due in: Rs.7,96,264.68/- (Rupees Seven Lakh Ninety Six Thousands Two Hundred Sixty Four and Sixty Eight
paisa Only) With further interest from the date of Demand Notice 13-09-2024

Name and Address of the Borrower, Co Borrower, Guarantor And Loan Amount:-

of duplicate share certdicates in lisu thereal
Any person who has | have claimon the saxd
shares should lodge such claim with the
company's ragistrars and transfer agants
viz Kfin Technologles Privale Limited,
salenium ower b, plof no: 31-32 Gachibowli,
Financial Districi, Manakramguda,

NPA Date: 04-09-2024 Demand Notice Date:- 13-09-2024

SCHEDULE OF THE PROPERTY:- All That Part And Parcel Of Flat No. 1106 On 11th Floor Having Carpet Area Adm
18.54 Sq. Mtr With Dry Balcony Adm Area Of 1.58 Sq. Mtr, In Building ‘Mantra Residency’ Of Wing B4, Gat No. 1, Village
Nighoje, Tal- Khed, Dist- Pune 410501 Within Jurisdiction Of Sub Registrar Khed.

Hyderabad - 500032 within 15 days from
the date of this notice failing which the

You the above Borrower/s are therefore called upon to make payment of the outstanding dues as mentioned hereinabove
in full Within 60 Days of this Notice failing which the undersigned shall be constrained to take action under the SARFAESI
act to enforce the above mentioned securities. Please note that as per Section 13(13) of the said Act, you are restrained
from transferring the above-referred securities by way of sale, lease or otherwise without our consent.

company will procesd o issue duplicate
share cerfificate(s) In respect of the saig
=hares.

Date ;. 2600972024

Place: PUNE
Date: 26.09.2024

Sd/- Authorized Officer
FOR Nido Home Finance Limited
(formerly known as Edelweiss Housing Finance Limited)

Place - MumDal pomes of the shaseholders
Usha Ramesh Deshmukh
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/{UE{IEF Requlation & of the insolvency and Bankruptey Board of india

FORM A
PUBLIC ANNDUNCEMENT
insalvency Rasolution Process for Comporale Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
RIGHT HEALTH PLATTER PRIVATE LIMITED

yd

RELEVANT PARTICULARS

Mame of corparate debtar RIGHT HEALTH PLATTER PRIVATE LIMITED

Date of Incorporation of corporale ks
U U
dehior v 202

Autharily under whach L'ur|1|.1_ral¢:!

debtor is incomporated ! registerad | ROC-Chennal

indianexpress.com

Corporate [dentity No. |/ Limited |
Liahility [dentification Mo, of
corporata debior

L5134 THN2020PTC 33700

&

Address of the registerad office
and prevcigal oftge (F any) ol
corporate. debior

Regisiered Office; Mo, 115%3,

[ Radhakrtshman Satal, 3rd Floos, Nosth Flat,
Mylapaore, Chennali-600 004, Tamd Nadu, India,
Factory sitiated af Plof Mo & 2, Satara
Maga Foods Park Pyt Lid, Gate No 1285-1,
1288-2, 1490-1, 1480-2, Depgaon, Satara,
Maharmshira-415 (45

— OURNALISM OF COURAGE

S ThelndianEXPRESS

|6

|-'|5U|'|I'I:!"|I'.l:|l' COMIMBEiRMEnt Gate

in respect of comarate debtor 20.08.2024 [Order received on 23.09.2024)

Estimated date of closure of

AL
INSOIVENCY reseiiion process 18.03.2025

i

Mame and reglstrabion number o
the insolvency professional acting
35 INterem resomtion prolesssnal

Ms. Rongali Sridavi
[BBVIPA-O0P-RO001 T 2201 B-201912105

IVES.

|9.

Address and e-mall of the intenm
resghition professional, as
registered with the Boasd

Dl Mo 110, Naw Mo, 178, Rangaraiapuram
Main Road, Kodambakkam, Chennai- G00024
Tamil Nadu G024,

Emal k-snca  2003@yahoo.coin

DR tarT22

11

Mo. 16 sivaji street, T.I"uIEgar, Chennai GO0OT7
Ernail [4: cirp.righthealthizgmail com
0Bg4107722

Address and e-mail to be usad far
comespondence with the intesim
resslption professional

11 Last date Tor submission of claims

htful perspect

04,10 2024

12

13

Classes of craditors, If any, under
clawsa (b of sub-sechon (GA) of
section 21, ascertained by the
interim resolillon professional

Mames of Insolvency
Professionals ientified 1o act as
Autharised Rapresantative of
creditars in @ class {Thiee names
for each class)

Mot Applicabis

| look at every side
before taking a side.

Inform your opinion with

insig

Mot Applicabds

14

{a) Relevant Farms-and
{b) Dataits of authorzed
representatives are availzble at

(&) hitps o fibbi povinhome'downlpads
(b Nok Applicable

Motica s hareby given that the National Company Law Tribunal, Division Bangh(Court-)
Chennai has ordered the commencemant of a corporate insolvency resolution process of
[e RIGHT HEALTH PLATTER PRIVATE LIMITED on 20.09. 2024,

The greditors of RIGHT HEALTH PLATTER PRIVATE LIMITED, are hesaby caled upon to
subkmit their claims with prood on or before 04.70.2024 1o the inderim resolution
profassional at he-address mentioned agaanst anbry Na. 110

The fimancial crediors shall submit theirclzims with proof by eiecironic means only. Alfother
craditars may submit the claams with proof in person, by post or by electronic means
Submission o false or misfeading progds of claim shall altract penaltes,

Mame: Ms, Bongall Sridey

Interim Resafufion Professional of

RIGHT HEALTH PLATTER PRIVATE LIMITED
[BBMIPA-D03IP-RON0Y 7220 18-201 8 2106
AFA: AAI2105/02/300625/3011 14 =Valid wpd

5. 2025

The Indian Express.
For the Indian Intelligent.

LUPIN LIMITED

Registered Office : Kalpataru Inspire, 3rd Floor,
Off Western Express Highway, Santacruz (East), Mumbai, Maharashtra, 400055

NOTICE is hereby given that the certificate for the undermentioned securities of the
Company has/have been lost/misplaced and the holder of the said securities/applicant
has/have applied to the Company to lssue duplicate certificate.

Any persan who has a daim in respect of the said securities should ladge such claim
with the Company at its Reqgistered Office within 15 days from this date, else the
Company will preceed to issue duplicate certificate without further intimation.

dana simerE am e

punab notional bank

HTlF T TErE

Circle SASTRA Centre Surat
1st Floor, Meghani Tower, Station Road, Surat, 395003 Ph. : 0261-2454543 email: cs8323@pnb.co.in
Appendix-IV [See Rule 8(1)] POSSESSION NOTICE

Mame of the Kind of Securities Mo.of

Holder And Face Value Securities
& Folio No.

Distinctive
Numbers

LATE CHITTA
RAMJAN
CHONGDER
LF No.
00042592

EQUITY 2/- PAIDUP 1200 3328301-3329500

Place: Kolkata | Date: 260924 | Applicant: Anirban & Anshuman Chongder

FORM A

PUBLIC ANNOUNCEMENT

(Under ifation & of the Inzedvency and Bankruptey Board of fndia

{Iinsavency Resofution Process for Corporate Persons) Regiations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

XREIA WARAI DEVELOPERS PRIVATE LIMITED

RELEVANT PARTICULARS =~~~
Kt Wersl Devefopsses Privaie Limited
| 15th Mary 2013

ROCPure

| Nerme of corporate detior

| et of e powstion of conporaie debion
| Aurhorty under which corporaha detior
| Incomonsiec ) segiotered

Comoarate idomify Mo, o Linied Liskdity
| ARG 16 £ DORONENE CHRRCY

5. | Aok nesias ol 1he registensd offioe and
principal ofice {F aryi of corponate
fE=ijiey

g | e

[ UEI00RNA013PTC1ATA06

L

[ Martri Houss, 1=t Foce, 929, FCRoad, Pune,
Maharashi, india - 411004

& | Insohency sormmercerent dale | 2BOG 2004
| respact of corporate debsor

- | Eatimaled déte of dosuns of recfeency | 23032025
ey e PIOEES

g |Mame and regstration number of the | Vikas Khiard

| e ey prifEssonsl acfing = iredim
_|moiution professional.
g, |Acddness and el of the inbarim

| ressfutn proissicnal, o regesomd
__|WiTie boen
100 | Akl re=ss arvd e b b usser] o

| pomespordence with the intaim

| ressciution prolessional

BB PAOCE P P2 38 200 2003y 49

[ 103, Paim Acre, Surder Magar Road Mo, 1, Roiveny
Wilage, Balire, Mumb=iS00088, Inds
| G khhereliemaliom

10, 9 Floc, Agrnera Shove, Opposte Darioder Pk,
Metyanand Nager, Ghatkopes West, Mumbai 000845
wErBLckpagaL.co

OE10 200

kN i'L'.é:Tr'ELEFnr' sitirimetn of carrs
Aozl Estaln Aloittes |Home Buyors!

12 | Ciesses of craditors, If any, under dause
(L) of girsesttion (EA) of gaection 24,
asporiained by the intenm mesolubon

| Professire) .

13 M of | nsobvercy Profssionrats 1. Diglli Wunida
ideriified 10 2ot a5 Authorsed 1B PR TP PR G 2 0 A 30
Represantative of credfiors in 6 dess ic.chp I Emalcom

[Three: namues e each dass) 2, dndingsh Bormer Trpenthi
BB BRS04 8, 20003200,/ 14348
stinva bepiBgral oo
3. ‘Sabban Marut
BB PR PP 0 2022 N3, 14032
| | manbi sabba i SEg nai oo
14. /i@ Felevant Foms and ) Fttpeywwaibbl goveingome, dowrloads
o) Dedgils of aihorized repregentatives. | (0] paddAwwea bl gondingSrashvenioy-prodessianal
|t E'E'I__EF'!HF_. at |

Moticn & heseby given that the hational Company Law Tribunal has. ordered he
cammencemant of & Sorporala i|'|5I'.'||'|-Ef'|l."':|- ragalution prodess of the Xrbla Waral
Dowelopars Private Limdted oo 28th June 2024,

Thecredibors ol Xrbla Waral Developers Private Limited, & hemsby called upan o sulims
their claims with prool on ar before O8th October 20248 10 tha Inbanm masaluticn
prafessianal ot the address mentoned agairst entry No. 100

Thefinancial craditors shall submit thes claims with prood by electranic meana only. All athes
Cresdetors may submit theclaims weth prood in parson, by poed or By elechronic maars,

A firancial creditar belonging o a class, as listed againgt he entey Mo 12, shed] indinte is
choace of authoricad represantative [rm Bmong the thrae Insolvency grolessionals listed
igmingt artry Mo 13 10 oot as autharizad regresentative of the class far Firancml Creditars
[Real Extate ARatiea) in Farm OA,

Submissionof false or misteading prosds of claim sha attract penaltios,

Data: 25-00-0024d
Pace; Mumitai

Vikas Khiyani

Interim Resalution Professional

Wi Waral Developers Prvate Limited

IP Regestration Na. BB IPA-DOL/IP-P-027 38,/ 2022-2023,/14184
(AFA Noo A3 S 02 TEO2S 106124 - Validity Dates 17/ 10,2024

Whereas, The undersigned being the Authorised Officer of the Punjab National Bank under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of Powers conferred under Section 13(12)
read with [rule 3] of the Security Interest (Enforcement) Rules, 2002, issued a demand
notice dated 28.12.2023 calling upon the borrowers/mortgagor M/s Pawanputra Fabtex
Pvt Ltd, Mrs. Meera Khaitan (Director and Guarantor) and Mr. Anil Kumar Khaitan
(Director and Guarantor) to repay the amount mentioned in the notice being Rs.
30,49,838.40 (Rs. Thirty Lacs Forty-Nine Thousand Eight Hundred Thirty-Eight and
Paise Forty Only) as on 30.11.2023 (inclusive of interest up to 30.11.2023) with further
interest and expenses within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the
Borrower/Guarantor/Mortgagor and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on
him/her under Section 13(4) of the said Act read with Rule 8 of the Security Interest
(Enforcement) Rules, 2002 on this 20" Day of September of the year 2024.

The Borrowers/Guarantor/Mortgagor in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be subject to
the charge of the Punjab National Bank for an aggregate amount of Rs. 30,49,838.40 (Rs.
Thirty Lacs Forty-Nine Thousand Eight Hundred Thirty-Eight and Paise Forty Only) as on
30.11.2023 (inclusive of interest up to 30.11.2023) with further interest and expenses
thereon until the full payment.

The borrower's attention is invited to provision of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured asset.
Description of the immovable Property
All the piece and parcel of immovable property in the form of factory situated on land bearing
Plotno G-13, in Navapur Industrial Area, within the village limits of Kothade and out of limits of
Navapur Municipal council taluka- Navapur and Registration district Nandurbar, containing by
admeasurement 750.00 sq mtrs or thereabouts and factory work construction thereon.
Owned by M/S.Pawanputra Fabtex Pvt Ltd (Director- Mr. Anil Kumar Khaitan) Bounded As:
North: PlotNo. G/12, South: MIDC Road, West: Open Space, East: Entry MIDC .

Date : 20/09/2024 | Place : Nandurbar Authorised Officer, Punjab National Bank

~ENNEC FEDERAL-MOGUL GOETZE (INDIA) LIMITED

CIN: L74B89901 1954PL COO2452
Registered Oifice: DLF Prime Towers, 10 Grownd Floor,
F- T8 & B0, Olthia Phasa- |, New Dedni- 130020
Corporate Office: 10th Floor, Paras Twin Towers, Tower- B, Secio~ 54
(zoi Lourse Hosd, Gurugram- 122008

Tal. : +31 124 4TB4S3]; 91 11 4905 7597, E-mail: investorgrievanceSienneco.com

NOTICE

The Notice is hereby given that pursuant to Sections 108 and 110 of the
Compantes Act, 2013 (the "Acl’) read with rules made thereunder and
applicable guidelines/circulars issued by Minisiry of Corporate Alfairs
("'MCA Circulars’) and Regulation 44 of SEBI (Listing Obligation and
Disclosure Requirameanis) Regulation, 2015 and other applicable laws
Rules and Regulations, if any, in this regard, members may nola had
FEDERAL-MOGUL GOETZE (INDIA) LIMITED (the ‘Company’) is
proposing (o seek consant of the mambers through Postal Ballol by way
of Ordinary Resolution via remole e-voling only (fremote e-voting”)
which will be sanl 1o the membears in due coursa. The details of the
process and manner 10 casl vola through remole e-voling tacility will be
provided in the said Nobice

An electronic copy of the Notice will be sent only by email to those
membars whose e-maill address s regealered [ avalable with the
Company’ Deposiiory Participant(s) at on Friday 27th September, 2024
("cui-off data”) fixed for the purpose, The notice will 3lso be availabls on
Company's websile al bitp:/fwww.federaimoguigoetzeindia,
net'web/inv_postalbaliot.him; websites of stock exchanges ie
Mational Stock Exchange of India Limited and BSE Limited ot
www, nseindia.com and www, bseindiacom respectvely and on th
NSDL's website al https:/'www.evoting.nsdl.com.

The Members holding shares in physical mode and who have not
updated their amail addresses and mobdke numbsrs with tha Company
are requested to updatle ther amadl addresses by wiiting 10 the Registrar
& Share Transfer Agent (RTA") La., Alankit Assignmanis Limited ad
Email. a@alankit.com: Website hitps:.fwerw.alankit.com/ The
Membars holding shares In dematennlised moda aro reguasied 10
registerfupdate their emall sddresses with the relevant Depository
Parlicipanis

The Molice of Posial Ballol will be sent 1o the shareholders in
accordanca with the applicable lows on thair amail addreasses

shortly For Federal-Mogul Goetre (India) Limited
Bl
(Dr. Khalid igbal Khan)
Place: Gurigram Whole-time Director-Legal & Company Secretary

Dated: 24° September. 2024 Membership No. F5993

CLASSIFIED CENTRES IN MUMBAI

Beejay Ads,
Opera House
Phone : 23692926 |/ 56051035.

SMEG .
Grihashakti Corporata O

St e Farpd ot

Color Spot,
Byculla (E),
Phone : 23748048 | 23714748.

FCA Communications,
Nariman Point,
Phone : 40020550 / 51.

Fulrani Advtg. & Mktg.

Antop Hill

Phone: 24159061

Mobile: 9769238274/ 9969408835

Ganesh Advertising,
Abdul Rehman Street,
Phone : 2342 9163 | 2341 4596.

J.K. Advertisers,
Hornimal Circle, Fort.
Phone : 22663742.

Mani’s Agencies,

=503 & 504, 5° Floor, G-Block. Insipre 3K, BXC Main Road Bandrs Kuila Complex, Bandra {E}, Mumba-dii 051
Reqd. 041, : Magh Towers. 3% Foor Oid No, 307 Mew 8o 165, Poonamalies High Road Madwrmraysl, Chennal - 600 195
POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule B(1)]

WHEREAS the imdersigned being the Authorized Officer of SMFG India Home Finance Co. Lid, (Formerdly Fullerten India Home Finance
Go. Ltd) a Housing Fnance Company [duly registared with National Housing Bank (Fully Ownad by BB (herenarter relerred to as
"SMHFE") under- Secisatian and Reconstruclion of Fnancial Assasts and Enforcement of Security Intarest Acl, 200 (54 of 200,
and in exercise of the powars confarred under Sechion 13071 2) read with Ruse 3 of the Security nterest (Enfarcement} Rubas, 2002 issuad
Demand Modice dated menfioned below snder Section T3(2) of the said Act calling upon you being the borrowers [names menfioned
below| 1o repay the amount mentionad in the said notice and interest thereon within 60 days from the date of recespt of the said notics, The
borrowers mentioned herein below Raving Tailed to repay the amound, notice is hereby given to the bomowers mentioned herein belomy and
to the public in general that the uncersigned has Taken Pozsession of the property described herein below in exercise of powers conferred
on me under sub-section (410f Section 13 of the ACt read with Buée 8 of the Security mterest (Enforcement) Rules, 20072, The bomowers
mentioned hera in above in particulas and the public in geraral are hereby cautionad not to deal with said property and any dealings with
tha property will e sebsect 10 the charge of “SMHFG™ for an amount as mentionad hivein under and inferest thargan,

SMFG India Home Finance Co. Ltd.

{Formerly Fullerton India Home Finance Co. Lid.)

Opp-G.RO. Fort, 8| Wame of the Bormowar(s) Demand Malice Date ol

s PRI M|  /Gusrantoris) LAN Description of Secwred Assets (Immovable Proparty) Dats & Amount Possestion

Manjyot Ads, Al That Pwce & Parcal of Flat Mo, 004, Bidg, No. 2, On The

i 7 Geound Floot, Admeasuring Area About 46,17 Sq. Mirs. Carpet 29.08.2023

jlobieaetion oz LAN - 5513921135485 |/ | Buill Up Area, In The Bullding Known As Atharva Apeksha Rs. 25,02,280.39

OM Sai Ram Advrg., 1 J-‘ r Mahesh Bhai Co-Opeartive Housing Sociely Lid., Constricted On Plol of | (Rs, Twenly Five Lakhs

Mobile: 9967375573 11 S::I'l Land Bearing Suréey Mo, 182, Hissa Mo, A7, A Bevenue Village| Two Thowsand Twe | 23.09.2024

Pinto Advertising, 2, Neha Jigar Shah Kurgaon, At Boisar Tarapur Road, Kurgaon, Bosar (West), | Hundred Eighly and

Mazagaon, 070 } Taluka and Disirict Palghas-401 501, Within The Liméts of Gram | Paise Thirty Mine Only)

Mobile : 9869040181. Panchayal Kurgaon, In The Repistration District Sub-Distict| ason 28.08.2024

Premier Advertisers Palﬂ"ar 'I. EUiE—aE

Murrgbai Central sd-"

Mobile: 9819891116

Sarjan Advertisin Aulhonzed I.':Irlu::Er

Turdeo, : © Place: Paighar, Maharashira SMFG INDIA HOME FINANCE CO. LTD.

prenskasossor Date : 23.09.2024 (Formerly Fillerton India Home Einance Co. Lid.)
Pune

financialexp.epapr.in



